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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 356/2025

IN THE MATTER OF:

News Item: “Cleaning Slow Sludge threatens more muck streams on Ghaziabad
roads if it rains” appearing in the Time of India dated 13.07.2025

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, GHAZIABAD
MUNICIPAL CORPORATION

MOST RESPECTFULLY SHOWETH:

1, Mithilesh Kumar Singh, S/o Bushan Singh, aged about 48 years, posted as City
Health Officer at Ghaziabad Nagar Nigam, presently in New Delhi and do hereby

solemnly affirm and declare as under:

1. I am the Municipal Commissioner of Ghaziabad Nagar Nigam [herein
referred to as “GNN/Answering Respondent”], Respondent No. 1 herein
and am fully conversant with the facts and circumstances of the present case

and therefore competent to sign and depose the present Affidavit.

2. The present affidavit is being filed in compliance with the directions issued
by this Hon’ble Tribunal vide order dated 21.07.2025 in the present matter,
whereby this Hon’ble Tribunal was pleased to take suo motu cognizance of
the news item titled “Cleaning slow sludge threatens more muck streams on

e Ghaziabad roads if it rains” and directed the Respondents, including the
A _mmermg Respondent, to file their response by way of affidavit. All
,/,/ '/T ' !, 1 statel%fnts made herein are based on official records and annexures compiled

'-...;;w-’ Na. ‘f"by;(j C, which are relied upon in support of the submissions.
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3. It is submitted at the outset that the answering Respondent is a statutory
municipal body entrusted with the responsibility of maintaining sanitation,
solid waste management, and drainage systems within its territorial
jurisdiction, and is continuously undertaking desilting, cleaning, and
maintenance of drains in accordance with applicable laws, rules, and standard

operating procedures.

4, The present matter arises out of allegations in the aforesaid news item
regarding accumulation and improper disposal of sludge removed during
desilting operations in certain parts of Ghaziabad, which allegedly resulted in
unhygienic conditions, obstruction to public movement, and environmental

concerns, particularly during the monsoon season.

5. It is most respectfully submitted that upon receipt of the directions of this
Hon’ble Tribunal and in order to ascertain the correct factual position, the
answering Respondent undertook a detailed field verification and inter-
departmental assessment with respect to the locations referred to in the news

report and subsequent proceedings.

6. Pursuant to such verification, it has been categorically ascertained that out of
the locations referred to in the news item and the proceedings, only one

location, namely Kala Patthar Road, Indirapuram, Ghaziabad, falls

——

/7~ PUE yithin_the jurisdiction of Ghaziabad Nagar Nigam, whereas the
/ . ; ” 3 T“\\‘\r"{‘\‘\:\

?}gﬁﬁaining locations fall within the jurisdiction of Uttar Pradesh State

Fi }.strial Development Authority (UPSIDA).”
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the area under Sahibabad Rapid Rail Station, Meerut Road near Pillar No.
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581, Industrial Area Sahibabad, and Meerut Road Industrial Area, are all

situated within industrial zones, the maintenance and upkeep of which are

under the administrative control and statutory responsibility of UPSIDA.

Insofar as the location falling within the jurisdiction of GNN, i.e., Kala

Patthar Road, Indirapuram, is concerned, it is submitted that desilting

operations were duly carried out and the sludge generated during such

operations was promptly lifted and disposed of in_accordance with

prescribed procedures, and no residual accumulation remains at the said

site.

It is respectfully submitted that the answering Respondent has been
consistently undertaking periodic desilting of drains prior to and during the
monsoon season as part of its preventive and maintenance measures, and
adequate arrangements are made to ensure that sludge removed during such
operations is not allowed to remain on roads or public places beyond a

reasonable time.

It is further submitted that the issues highlighted in the news item primarily
pertain to industrial areas where desilting and maintenance work is being
undertaken by UPSIDA, and any accumulation of sludge in such areas is

attributable to the operations and responsibilities of the said authority.

Without prejudice to the aforesaid, the answering Respondent has not

remained a silent spectator and has. in fact, taken proactive steps by

., ;-~communicating with the concerned authorities, including UPSIDA, to
s s r‘l, .:n

A Y™

0\

{&nsure that appropriate action is taken for removal of sludge and maintenance
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qf _iﬂ‘g}ains in the areas falling under their jurisdiction.
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12. It is submitted that immediately upon the issues being brought to the notice
of the answering Respondent, including through the news report and
subsequent proceedings, the answering Respondent acted with promptitude
and issued a communication dated 02.08.2025, inter alia, identifying the
locations where sludge accumulation and drainage issues were reported and
clarifying the jurisdictional aspects with respect to the said locations. The said
communication specifically recorded that except for one location, the
remaining sites fall within the jurisdiction of UPSIDA, and requested the
concerned authorities to undertake necessary cleaning and sludge removal
operations at the earliest. A copy of the Letter dated 02.08.2025 is marked
herein as ANNEXURE A.

13. Thereafter, in continuation of its proactive approach, the answering
Respondent issued further communications dated 13.10.2025 and
16.10.2025, reiterating the issue of sludge accumulation in industrial areas
and requesting immediate intervention by UPSIDA and other concerned
authorities for cleaning of drains and proper disposal of sludge. A copy of
letter dated 13.10.2025 is marked herein as ANNEXURE B. A copy of the
Letter dated 16.10.2025 is marked herein as ANNEXURE C.

14. That the answering Respondent also issued subsequent communications
dated 19.11.2025 and 21.11.2025, again highlighting the persistence of sludge
accumulation, industrial discharge, and related environmental concerns in
areas falling under UPSIDA jurisdiction, and calling upon the said authority
to take urgent and effective remedial measures to prevent further deterioration
of environmental conditions and inconvenience to the public. A copy of the

~UDetter dated 19.11.2025 is marked herein as ANNEXURE D. A copy of the

Ml//
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15. It was specifically brought to the notice of the concerned authorities that large
quantities of sludge and silt were lying unattended near drains, that industrial
discharge was contributing to pollution and clogging of drains, and that timely
removal and scientific disposal of such sludge was necessary to avoid
recurrence of the issues highlighted in the news report.

16. It is submitted that complaints received from residents and other stakeholders
with respect to the industrial areas were duly examined by the answering
Respondent and were promptly forwarded to the competent authorities having
jurisdiction over such areas, along with requests for necessary action at their

end.

17. Within its own jurisdiction, the answering Respondent has ensured strict
monitoring of desilting operations, deployment of sanitation staff and
supervisory officials, and timely lifting and transportation of sludge to
designated disposal sites, so as to prevent any accumulation on roads or public

spaces.

18. The answering Respondent has also implemented a system of ward-level
monitoring and supervision to ensure accountability and timely response in

case of any lapse in sanitation or drainage maintenance.

19. The answering Respondent has also taken steps to strengthen its preventive

mechanisms, including enhanced monitoring during the monsoon season,

: a loyment of additional resources, and establishment of rapid response

A\

~\ . . .
\mechanisms to address any emergent situations.
™ BOfI*h view of the above facts and circumstances, it is respectfully submitted that

i

—

the answering Respondent has acted diligently, responsibly, and in
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compliance with its statutory obligations, and has taken all necessary steps

within its jurisdiction to address the issues raised in the present matter.

21. That it is further submitted that any residual issues pertaining to sludge
accumulation and drainage maintenance in industrial areas fall outside the
jurisdiction of the answering Respondent and are within the domain of
UPSIDA, to whom the matter has already been brought to notice for

appropriate action.

22.1 state that everything stated above has been stated by me in my official

capacity based on and derived from the official records maintained by the

w\/\/\u/

WL’@ ) DEPONENT
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Ghaziabad Nagar Nigam.

VERIFICATION:

Verified at New Delhi on this 21 day of April 2026, that the contents of the above
affidavit from paragraphs 1 to 22 are believed to be true and correct to the best of
my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.
71 APR 2008 A
DEPONENT
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